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BEFORE THE HON’)SLE NATIONAL GREEN TRIBUNAL
TASTERN ZONE

ORIGINAL APPLICATION NO. 13/2025/EZ

BETWLZEN

RASHMITA PATRA,
.. APPLICANT

-VERSUS-

CENTRAL POLLUTION CONTROL BOARD & ORS.;
.. RESPONDENTS

EXCEPTION TO THE REPORT FILED BY THE FACT FINDING
COMMITTEE ON BEHALF OF THE RESPONDENT NO. 6

1, Vishal Garg, son of Rajendra Prasad Gerg, aged about 53 years, by faith
Hindu, oy occupation service and working for gain as Divisional Retal
Sales Head, Bhubaneshwar Divisional Office of TOCL at Indian Oil
Bhavan, A/2 Chandrasekharpur, Bhubaneshwar — 751024, do hereby

solemnly affirm and say as follows:- Bag~ o8
LERog8
g S ES
: . . . Osi-sag
1. ['am rhe authorized signatory of Respondent No. 6 and as such am SzzpgEs
OzSiEE 50T
PR o xe=E
authorized by Eespondent 6 t¢ make and affirrn the present & .I;..f_-'-";z §3
Lol Of
s g a . nee = -
afhidavit. T have rade myself well acquainted with the facts and SZ ?FEE 3%
Pl A
7 d . B ) et
circumstaiices of the instant report and as such [ am competent to Eb: 5 ﬁgfﬁg
. : 2B F I =be B
sign and affirm the instant affidavit for and on behalf of E'ﬁ ~;'§r1.}=};-
-y | (gt
Respondent No.6. o | A
’ ) el Fin
2. I have been served with a copy of report of the Fact Finding
Cemmittee (hereinefter referred to as to the said Report). I have
read the copy of tne saild report and have understood its true scope,
meaning, effect and purport.
3. At the outset, T state that the report is misconceived, frivolous,

vexalious, harrasive and has been filed with vested interest and is

muala fide.




ASWI HAN
2NOTARY PUBLIC
Bhubaneswar
Regd. No-ON-92/2009
Mob-8437284969

Y

The Respondent No. 6, Indian Oil Corporation Limited (hereinafter
referred to as “IOCL”), most respectfully submits this exception to
the report filed by the Joint Committee constituted pursuant to the
directions issued by this Learned Tribunal in its order dated 27
January 2025. The said report pertains to the field inspection
conducted in relation to the establishment of a MS/HSD Retail
Qutlet at Dasamania Village, District Jajpur, Odisha by M/s Jyoti
Filling Station, the selected dealer pursuant to the advertisement

published by IOCL.

At the outset, it is submitted that the report of the Fact Finding
Committee suffers from gross factual inaccuracies, ignores relevant
statutory approvals, and fails to account for the substantial
documentary evidence on record which clearly establishes that all
procedural and environmental norms have been duly complied
with. The report, particularly its rccommendations, is premised on
incorrect assumptions and without proper appreciation of the
approvals already granted by statutory authorities after due

diligence and site verification.

It is submitted, as a threshold objection and without prejudice to
the Respondent No. 6’s detailed submissions herein, that the Fact
Finding Committee’s Report dated March 2025 has not been filed
on affidavit as mandated by the Learned Tribunal’s order dated 27
January 2025. In the absence of the report being supported by an
affidavit, the findings and recommendations contained therein lack
evidentiary sanctity and cannot be taken cognizance of by this
Learned Tribunal. It is a scttled proposition of law that any fact-
finding report submitted pursuant to judicial direction must be
placed on record in the form of a sworn affidavit so as to enable
judicial reliance and ensure accountability of the deponents. In the
present case, the report as filed is not accompanied by any affidavit
from any member of the Fact Finding Committee, and hence,
deserves to be disrcgarded in limine for want of proper verification

and adrmissibility
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It is stated that with respect to the first observation of the Joint
Committee regarding the proximity of Dasamania Primary School
to the proposed site, it is stated that the conclusion drawn therein
is wholly misleading. The Fact Finding Committee has noted that
in the absence of a Record of Rights (RoR) or physical boundary of
the school, the radial distance from the school premises to the
proposed outlet is “around 48 meters.” This inference is factually
incorrect and unsupported by credible evidence. It is submitted
that the school in question is functioning on land owned by IDCO
and has no registered RoR. During the Land Evaluation Committee
(LEC) inspection, it was categorically found that no school or
residential habitation existed within 50 meters from the proposed
fili point, dispensing unit, or vent pipe, which is the relevant
standard as per applicable NGT guidelines. This position was
verified by the Tehsildar, Danagadi during issuance of the No
Objection Certificate (NOC), and subsequent to public objections,
an Additional Officer of IDCO independently measured the distance
and reported the same as 87 meters. A topographical survey
conducted thereafter confirmed the distance to be 92 meters.
Therefore, the finding of the Joint Committee is erroneous,
misleading, and contrary to factual records. A copy of the NOC
dated 29 February 2025 is already annexed and marked as
“Annexure B” in the affidavit in opposition on behalf of the
Respondent No. 6 to the Original Application, The Respondent No.
6 craves leave to rely upon such affidavit during the course of

hearing, if necessary.

It is stated that regarding the second observation concerning
alleged water logging and the passage of a water stream through
the subject land, it is submitted that this is a misrepresentation of
the actual ground reality. The land in question falls within the
Kalinganagar National Investment and Manufacturing Zone, a
notified industrial area. The same was allotted to M/s Jyoti Filling
Station by IDCO vide lease deed dated 08 August 2022 after
clearance and approval from the 67th District Level Single Window

Clearance Authority {(DLSWCA), chaired by the Collector and
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District Magistrate, Jajpur. Prior to the grant of NOC, a
comprehensive inspection was conducted by the Superintendent
Engineer, Panikoili (R&B Division), who confirmed in his report
dated 09 February 2024 that there exists no obstruction to natural
watercourses and that the proposed construction is technically
feasible. The NCC issued by the Tehsildar, Danagadi, on 29
February 2024 also clarifies that the proposed outlet does not
obstruct any natural watercourse or affect environmental
equilibrium. While the ADM, Kalinganagar has referred to a
perennial water source allegedly passing through the land, it is
humbly submitted that this is factually incorrect. No perennial
stream has been identified on the proposed site. Even if seasonal
rainwater runoff exists, such water can be effectively channelled
through standard culvert infrastructure during construction, a
practice routinely adopted in civil engineering projects of this
nature. A copy of the lease deed dated 08 August 2022 is hereto

anncxed and marked as “Annexure A”.

Furthermore, as regards the concluding recommendation of the
Joint Committee that the project be shifted to another location, it
is respectfully submitied that such a recommendation is arbitrary,
excessive, and beyond the remit of the Committee as directed by
this Learned Tribunal. The mandate of the Committee was to
undertake a factual verification of the allegations made in the
Original Application. The Committee has not only disregarded the
existence of multiple NOCs and statutory approvals granted by
competent authorities but has also failed to acknowledge the lawful
allotment of land, the validly executed lease deed, and the
procedural compliance undertaken by IOCL and the selected
dealer. The project site has been approved by all concerned
departments including the Revenue, Police, Fire, and R&B
Departments. The dealership was awarded after due process
pursuant to a public advertisement and subsequent evaluation,
and the LOI was issued to M/ s Jyot Filling Station on 30 December
2023. A copy of the NOC dated 29 June 2024 is hereto annexed
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and marked as “Annexure B”, A copy of the LOI dated 30

December 2023 is ennexed hereto and marked as “Annexure C”.

It is further submitted that the complainant, Ms. Rasmita Patra,
has repeatedly engaged in forum shopping by initiating multiple
proceedings before differert authorities including two writ petitions
before the Hon'ble High Court of Orissa (W.P.(C) No. 20271/2024
and W.P.(C) No. 4179/2024), both of which stand disposed of. The
present application before this Learned Tribunal is a continuation
of such vexatious litigation aimed solely at obstructing a lawfully
approved project that serves public utility. The retail outlet is
expected to cater to the increasing fuel requirements of industrial
and agricultural stakeholders in the rapidly developing
Kalinganagar region and will also contribute to local employment

generation.

In view of the above submissions, it is most respectfully prayed that
this Learned Tribunal may be pleased to reject the report filed by
the Fact Finding Committee in its entirety and be pleased to uphold
the statutory approvals granted in favour of the proposed MS/HSD
Retail Qutlet at Dasamania Village, District Jajpur, Odisha. It is
further prayed that the Learned Tribunal may be pleased to permit
the Respondent No. 6 to proceed with the establishment of the
retail outlet in accordance with law and pass such further orders
as may be deemed just and proper in the facts and circumstances

of the case.

The statements made in paragraphs 1 5 _are true to my

knowledge and rest are my humble submissions before this

porient

Deponent is known to me

Learned Tribunal.

Prepared in my ofﬁ:i/

*

and identified by me
Adwhcaie

Q_No - O— q 7 qu mf,stl{p;:gL GARG

Regd. No-ON-92/2009
Mob-9437284969
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AND

“M/s. Jyoti Filling Station’”, being a proprietorship firm,
and having its Registered Office;- At-Dasmania, PS-Jakhapura,
Kalinga Nagar, District- Jajuur represented by ShriJyoti Prakash
Swain (Proprietor), aged about 38 vear, $/o- Shri Jaladhar Swain,
resident of village Juna, PS- Marshaghal, District- Kendrapara with
EIN No. 0132200714 carrying on business in proprietors in the firm-
name and style of M/s. Jyeti Filling Station having his / their
office / place of business At-Casmania, PS-Jakhapura, Katinga
Nagar, District- Jajpur, hereinafter catied the Lessee {which
expression shall uniess the context does, not so admit, include Its
successor/successors in business /i / their SUrvivors Of Survivor
and the heirs, executers and permitted assigns) of the OTHER
PART. ‘

The “Lassor’ and the “Lessee” are (hereinafter together
awavs referred to as the “Parties” and are individually, when
neressary, referred to as "Party)”

WHEREAS the Lessee/Lessews has/have applied to the
Grantor/ Lessor for the grant to himfthem/her/it of a lease of the
tand and premises hereinafter descrived, which the Grantor/Lessor
has agreed to grant to him wpon certzin terms and conditions vide
Allotrfient No.11999 Did 12.05.2822.

AND WHEREAS before signing this Agreement, the Lessee /
Lessees has already depnsited the tutal amount of Rs.10,43,070.00
for AC.0.400 of land Le., a sum of Rs,14,00,000.00 towards land
infrastructure  Up-gradation  Scheme  (ITUS)  componant @

fs 35.000.00 per acre and GST 18% Re.2,520.00, Annual Rent of
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Rs.17,500.00 i.e. 1.75% of land value for the financigl year 2021-
29 with IDCO and GST @18% Rs.3,150.00, Rs.S,OE)0.00 only
rowards non-refundable processing fee and GST @18% Rs.900.00.

NOW IT IS HEREBY MUTUALLY AGREED as follows: -

1z

During the moratorium period of thrée years in case of
Micro, Small or Medium industries and five years in case of
Large industries from the date hereof the Lessee / Lessees
shall have licence and authority only to enter upon the
piece of land described in the first schedule hereunder
written and delineated on the olan annexed hereto and
there on far the purpese of buill:!ing and executing works
for the implementation of the project, there on as herein
after provided and for no other purpose what so ever and
untit the grant of such Lease as is hereinafter referred to
the Lessee / Lessees shall be deemed to be a bare Lessee
only of the premises at the same rent and subject to the
same térms as if the Lease had been actually executed.
Nothing in these present contalned shall be construed as a
dermise in law of the said iand hereby agreed to be damised
or &ty part there so as to give the Lessee/Lessees any
lagal interest therein until the lease herehy contemplated
to be executed and registered but the Lessee/Lessees shall
only have a licence fo enter Upon the said land for the
purpase of performing this Agreement,

Howevear, the Lessor shall permit the Lessee the use and
occupation of the Licensed Premises during the period of

icense herein creasted without any hindrance/eviction
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interruption and/or disturbance, clatm or demand
whatsoever by the Lessor or any person clalming by from
under ar in trust for the Lessor, save and except in the
event of termination or prior deterrhination under clause 6
below.
TIL&_Lgsﬁi!iiLﬁﬁ.i@,E}'é._b_t‘lﬁﬂijiﬂ!',ﬁtf‘élﬁ.tl_fﬂ_?__tg,p_ﬁ_‘i_dﬂdns e
perform the stipulations foliowing that Is to say: -

a. That the Lessee/Lessees shall take possession of the
propeirty on “as is where is basis”. No further demand
shail be made to the Lessor for eny improvement and /
or development of the tand v;hatsoever.

b, The Lessee/Lessess may, at its GWD cost, put up two
sigh-boards indicating its name, oh the exterlor of the
Lcensed Premises, Provided that the dimensions and
exact location of such sign boards shall be intimated, in
advance, to the Lessor for its approval and that such
approval shoutd e obtained, In writing, Provided
However, that such approval skall not be unreasonably
withheld. Such signboards  should nat cause any
damage to the facade of the Licensed Premises and
shall not contravene any local 1aws or regulations.

c. The said plot of iand shall be fenced in during
construction by the L.esseeflessees at- his/their/its

expense in every respect,

d. No work shall be commencad which infringes any of the

Building Regulations set  out by the Appropriate
Authority, Governed by GOVEL. of Odisha until the sald
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plans and elevations shall have been so. approved as
aforesald and thereafier he/they/it shall not make any
alterations. er additjons there to unless such alterations
and additions shiail have been previously In kg manner
approved,

. Thé Lesseé/Lessees shall have to start ¢ivil construction
on thé allotted property within six months from the
date of possession and commence commercial
production within threeffive years from the date of
handing over of possession. The extension of
implemeritation up to one year may be allowed without
imposition of pénaity provided the Lessor is convinced
that the delay is not due to the fault of the Lessee.
However penalty at the rate of t % of prevaliing land
cost of the industrial estate shall be impoesed beyond
the approved implémentation period at thé discretion of
the Lessor,

The Lessee/Lessees shall be responsible for complying
with all pertinert bye- laws, rulés and reguiations for
the time being in force in respect of the changes made
by the Lessee Inside the Licensed premises the Lassee
may deem fit for full enjoyment of the Licensed
Premises.

. That Lesser/Lessess will pay ail rales, taxes, charges,
claims and outgoings chargeahle 'égainst ah owner or
occupier in respect of the said land and’ any building

ereced thereon,
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The Lessed/Lesseas agrees/agree  and  admits  its
lfabllity to pay any such further sum or sums towards
premium of the demised tand demanded by the Lessor
consequent upon the Lessor being required to pay
more towards the compensation arising out of any law
or grder of any cormpetent Court. The Lessee agrees
and undertakes to reirnburse the Lessor towards
payment of higher compansation as may be assessed.
That the Lesses/lesseas shall from time to time pay to
the Lessor such recurring fees i the nature of service
or other charges as may, be prescribed by the
Government of Qdisha undsr the Odisha Industrial
Infrastructure Development Corporation Act, 1980 and
the Rules framed thereunder. -

That the lLessee will keep the Lessor indernnified
against any and all claims for damage.which may be
caused ko any adjoining buildings or other premises by
such building or in consequence aof the execution of the
aforesaid works and slse sgainst all payments
whatscever which during the progress of the work may
pecome payable or be demanded by the Municipaity or
any local authority in respect of the said works or of
anything done under the authority hereln contained.
That the Lessee shall observe and ronform to all rules,
regulations and bye-laws of the Local Authority
concerned or any othér statutory regulation in any way
relating to public health and sanitation inforce for the
time being and shail provide sufficient latrine
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accommodation and other sanitary arrangement for the
labourers and workmen empleyed during the
construction of the buildings on the sald land In order to
keep the said land and its surroundings clean and in
good condition toc the entire satisfactlon of the
Di\{isional Head, IDCO and she! not, without the
consent in writing of the Divisional Head, 1BCO permit
any labourers or workmen to reside upon the sald land
and in the event of such censent being given shail
comply strictly with the terrs thereof.,

That the Lesseg/Lassees will nol make any excavation
upon any part of the said lsfnd nor rempve any stone,
garth, or other material there forgy except so far as
may, in the opinion of the officer authorised by the
Grantor/Lessor, be necessary for the purpose of
forming the foupdations of the building and compound
walls and executing the works authorised by this
Agreement.

.. That the Lessee/Lessess will not directly or indiractly
transfer, assign, sell, encumber or parts  with
his/their/its interest under or the benefit of this
Agreement or any part thereof in any manner
whatsoever without the previous consent in writing of
the Corporation, However in case of the Lessee is
desirous of craation of charge/ interest of any Banking
or Non-Banking Flnancial Company for financial
agsistance for the purpose of grant of ficense, the same
may be executed with prior consent of the Lessor in the
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format and procedure mentioned under the regulations
and rules of the Lessor. In this event also, it is hereby
clarified that at no point of time the Lessee per se gets
any interest over the demisad premises of the License.

That the Lessee/Lessees shail not at any time do, cause
or permit any nuisance in or upen the said land and in
particular shall not use ar permit the said iand to be
used for any Industry other than the purpose for which
the land is allotted.

That the Lessee/Lessees shall at own cost construct
and maintaln an access road leading from the Estate
road to the sald land in strict accordance with the
specifications and detaiis prescribed by the Divisional
Head concerned. i

The Lesscée shall atways te lable to make good the
exterior and structure of the Licensed Premises
including walls, drainage and roof by carrying out
necessary repalrs or renovations within fts statutory
common duty of care.

That in employing skliled and unskilled labour the
Lessee/lessees shall give first preference to the
persons who are able-bodied and whose lands are
acquired for the purpose of the said industrial area.

The Lessee/Lessezs hereby agrees/agree 1O hear all
charges to be paid to the power supply company for
making the power.avallable to the Lessee in terms of
these presents and for consumnption of the electric

power by the Lessee.
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4. That the Lesscr hereby agrees to observe and perform the

stipulations foliowing that is to sav:

a.

The Lessor shail not be liable to the lessee, its
Directors, officers, empioyees, servants, agents,
invitees, visitors, customers or any other person using
or 8t any time being upon the Licensed Pramises or any
pérsonal injury, damage, loss or Inconvenience
howsoever or whatsoever caused to them or to any
goods or chattels brought by any person upon the
Licensed Premises It being the intention of and agreed
to hetween the Parties that the Lessee and other
persons using the Licensed pramises shall use the same
solely at the risk of the Lessee, provided that, such
injury, damage, loss or inconvenidnce is not caused by
the negligence of the Lassor, its employees or agents.

The Lessor further agroes that as soon as the Divisional
Head / Land Officer / authorized officer of
IDCO rertifies on the campletion of factory building
and on commeancament of commercial production in
accordance with the terms hereof and If the
Lessee/Lessees snali have observed all the stipulations
and conditions hereir: before cantained, the Lessor will
grant and the Lescee/Lessees will acdept a lease {(which
shall be executed by the parties in duplicate) of the said
land and the factory buliding erected thereon for a term
of 65 (sixty five) yaars or for the balance lease perlod,

from the date of handing over possassion.

Ny G043
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IDCO, Jajpur Road Division
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¢. The Lease shall be prepared in duplicate in accordance
with form of Lease set out in the schedule hereunder-
written with sugh modification and conditions there. to
as may be agread upon and all costs, charges and
expenses of and incidental to the execution of
Agreement and its duplicate, alsc the lease and its
duplicate shall be borme and paid by the
Lessee/Lessees alene.

Termination, post-termination ebligations

Either Party (“non-defaulting party”) shall be entitied to

terminate this Agreement in the event of the other party

(“defaulting party”} committing & materfal breach of the
terms, conditions and covenants *contained in this
Agreement to be observed and performed by the defauiting

party by giving 30 cays advance notice in writing and if the

defaulting party rectifies the breach and inferms the non-
defaulting party in writing about the same within the said
period of 30 {thirty) days then the naotice will cease to be
effective.

However, if the defaulting party is unable to rectify the
breach within the period of 30 days, then this Agresment
shall, at the option of the nan-defaulting party, stand
terminated. \

All notices or other communications required or permitted
to be given under this Agreement shall be in writing and
shall be either deiivered personally or sent by mail, at the
following addresses of the Parties:

Bana AR P13

0CAQ, Jaipur Rosd Otvision
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a. To the Lessor ac Its Registered office mentioned
herein, and
b. To the Lessee at
i,  The Licensed Premises and
i, Its registered office
Notice shall be deemed to be given on the seventh
business day after such notice Is malled, if sent by
registered mail. Any notice shall commence on the day
such notice i6 degmed to be given,
A Party may change its address for purposes hereof by
notice to the pther Party,
. Forie Majeurs
Neither Party shall be liable to the othér Party for faflure to
peiform its obligations hereunder due to the occurrence of
any event beyond the control of such Party and affecting
its performance fncluding, without limitation, governmental
regulations, orders, administrative requests, rulings or
orders, acts of God, war, war-iike hostiiities, divil

commotion, riots, epidemics, or any other similar cause or

Causes.
Governing Law

1t is deciared and confirmed by the Parties hereto that
what is recorded in this Agreement reflects the true
Intention of the Pasties and neither Parties shall contend
to the contrary. This Agreament shall be governed and
construed in accordance with the laws of India.

Paze 11 0f 33

Addl. &vl’ﬂlpor
1DCO, Jaipur Road Division
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d
9,  Costs for Registration

All costs and expenses for preparation, execution and K

ragistration of this agreement/licence shall be borne by
the {esses.

o

106. Showld theré be any conflict between the terms
contained in this Agreement and the term contalned the

IDCO Act/IDCO Land Regulations hereupder - written the
jatter shall prevail,

11, For the purpose of this Agreement to Lease the
expression Chalrmari-cum Managing Director, IDCO shall
include the Manaqging Director / the Land Officer /
Divisional Head or any other authgrised Officer of the
Lagsor. :

LAND SCHEDULE

Name of the village: - Dasmanlz  Name of the P.S. & No.:- Jakhapura |

) - - - - i —— L — -~_-_..,.———iI
| Name of the Tahasi{: - Danagadi | Neme of the District: - Jajpur

T
St . - . | Total Area | Proposed | .. I
No. Khata No, | Flot MNe, (in Ac) | Aces (In Ac) Remarks |
R S S ST, NN S SN S - S
l 130 | 24Py ' 0.140 ¢ 0,040
Loz ‘ L | 350/928(P) . G110 5.010 |
, SO Wi Aiducicc S A e
-2 S R - 1 5 W 0.320 0,020 | =4
R VL =, S RO I = P . — oY
4 @ 350(8) a.z60 | pa2ze | S5
I N SO Il ) St SR . 7!
5 7 1 34s(my Y| 1210 _L 0050 \ *é *
ol R [ M | Jr
| e | 1m | e0p) | L0700 | 0080 _ 3:{{."
Totali- | 3,210 9.400 s
I w— =1 = o - 2= = ‘::
o5
-
5¢

S /
Addl. lb ("(“Cﬁr
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IN WITNESS WHEREQOF Shri...ocovieiivinnn M R T
the Managing Director / the Land Officer / Divisional Head or any
other authorised Officer of the Odisha Industrial Infrastructure
Development Corporation (IDCO) has, for and on behalf of the
aforesaid, Odisha Indusiriat Infrastructure Development
Corporation (IDE0Q) set his hand and affixed the common seal of
the Corporation hereto on its behalf and the Lessee/Lessees hath
hereunto set hisftheir hand/affixed the Common Seal of the
Company the day and year first above written. !

IN WITNESS WHEREOQOF !

_\&q/of!icer . FRLLING STATIOH
Addl JYOT 5“ wﬁm

DGO, Jajpur Road Division o+ alto i pe
SIGNATURE OF THE PARTY OF SIGNATURE OF THE PARTY OF
THE ONE PART THE OTHER PART

ING STATION
‘:’,-Y{Og,f%o\uuhtww@
PROPRIETOR

1. Name - }{% (placdns Lade 1. Name -
Address- f}i’ﬁ fiﬁayé—-n% Y@ L2t address
Y pe2

2. Name - Seomaansze Giine e 2. Neame -
- Address 74 Sidoota buman S Address |

R FS SR atrrea. -
Diat - Kenarzpgars
D F oY e
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ENNEXURE. R”

6/29124, 2:22 FM aboutblank
_',\
Proforma NS
No Objection Certificate Nt .,)'3.’/
(Sex rule 144 of the Petroleum Rules, 2002) \‘a'.{:’__”}_"‘_f{""""

LSDA File Nu, : HIJAG3/24
Date : 29/06/2024
PESO 1sda No, : PAQRAJAIPSEEIGA/Z(N3AYS)

Subject: No objection certificate under the Petroleum Rules, 2002,

With relerence to the application No. NIL dated 11/01,2024 submitted by Tamal Dutta and in pursuance of rule
144 of the Petroleum Rules, 2002, there is no objection for granting licence under the Petroleurn Rules, 2002 to
Shri/Smt./M/s M/s. INDIAN CIL CORPORATION LIMITED, Bhubaneswar Divisional Office, 2nd Floor,
Indian Oil Bhawan, Town/Village - Bhubaneswar (M. Corp.), District - KHURDA, State - Odisha, Pincode
- 751024 for starage of petreleum producis in their premises at Khasra No. Khata No-130, 1, 97, 131( Plot No-
227(p).330/929(),35 1{p),350(p).349(p) & 420(p), Town/Village - DASMANIA, Taluka/Tehsil - Jajapur.
District - JAJPUR, State - Cdisha s shown in the site plan duly endorsed and enclosed herewith.

1. The foliowing particulars have been considered while issuing this no-objection certificate, that-

1) comments from the Revenue Departrient on the issue, regarding the possession of the site by the
applicant i5 fawful and there is ap authorisation fiom the land owner or leaseholder for developing
premises under these rules for siorage of petroleum products;

(b) comments from the Police Department regarding trattic density and impaet on traffic;

(c) comments from the concerned Municipal Corporation or Gram Panchayat or local area development
authorily as applicable, regarding the conformity of proposal to the local area developnient planning
including schools, hospitals and mitigating measure, if any, is provided;

{(d) comments from the National Highways Authority of India or Public Works Department or any other
authority concerned regarding road safety, road a.gnment and road access conformity;

(¢} vomnents from the Fire Deparunent regarding accessibility of the site Lo the fire tenders in case of
cmetgency and preparedness of fire services for contbating the emergencies,

[

. Condition of NOC
Conditivns (o follow :-
I Fire safety arrangement shall be made as per the suggestions of the Assistant Fire Officer, Jajpur Fire
Sution, who shalf be infortued on completion of the Retail outlet for his inspection & issue of [ire satety
certificate. .
2. Substuntial plantation shall be developed in the surrounding areas.
3. Construction of Retail outlet shall ir: no way obstruct the natural watercourse.
4 The Retail outlet owner must abide with the terms and condilions of Superintending Engineer, Panikoili
R&RB), Division
. The Retail oullet must nol be constructed within 50 nitr radial distance from any human habitation,
ahaut:blank Y

(
b)
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620124, 2:22 PM abaut:blank
= hutments, shops and industrial establishments.
6. The Refil outiet owner must abide with the terms and conditions of Explosive Substances Act, 1988
and amendn:ents made from time to time along with Petroleum Rules, 2002.
7. The Proprictor Jyoti Prakash Swain, S/o- Jaladhar Swain of village Juna, Po/Ps-Marshaghai , Dist-
Kendrapara, Odisha Pin-754213 shall be held responsible for any mishap/ casualty of the warker or public
fn course of their work or afterwards within their premises and be liable for such compensation. as would
be determined by local administration or by any court of law.
3, The Proprietor shali keep close waich on traffic density and impact on traffic to avoid any untoward
Rituation.
! Y. [f any proposal to the Incal or urea development planning arises in future, the Proprietor shall abide by
the terms & conditions as may be 1equired.
10. 1t shult be the responsibility of the retail oatlet owner Lo Keep the site accessible to firg tenders in cuse
of cmergeney ind to remain prepared for five services for cambating the emergeneies.
I'l. The re(ail outlet owner shall provide free air, drinking water and Toilet in the Retai! Outlet premises.
12 The District Mugistrate reserves the right to revoke/ Cancel the N.O.C. at any 1ime without assigning
any reason thereof for the interest of Govt., and general public or violation of any condition mentioned

above and to be framed from time o time under these Rules.
kg
Nobu Keishhg Jean )

Additional District Magistrate

,)S@Mﬂhﬁ)ﬁﬂ%#ﬁ&‘?ﬁ?ﬁﬁm
Copy torwarded io :

The It Chict Cantrolier ot Explosives, East Cizcle, Eagt circle,8,Esplaz-ade East, {st {loor, Kolkata {W.3.), 700069,
The Dy. Chiel Contralivr of Explosives, Office Space - 201, 2nd Fioor, NSIC-IMDC Building, Dharmuapada Biwavan, Plot No, 6, Block-
D. Munckeswar induistrial Estate, Bhubaneswar, 751014, :

Noate

I The licensing authorily shall accept the ne objection ceriificate within period of three vear from the date ol
issue for considering grant of licence.

2. A copy cl'drawing duly signed and endorsed by the No Objection Certificale issuing Authority shall be
enclosed aiong with the No Objection certificate and forwarded to the above offices of PESO.

abaul:biank 242
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ANNEXURE. ¢~

& = A A2 FEIWITE, TEAUH-751024
TG : 06742745854, 2745722, W1 0674-2742855
indian Qil Corporation Limited IndianQil
Bhubaneswar Divislonal Office A Maharatna
2nd Floer, Indlan Ol Bhavan Company
faqor a1 A2, Chandrasekharpur, Bhubaneswar - 751 024

Tel.: 0674-2745854, 2745722, Fax : 0674-2742855

Marketing Division.c—ee—oo

Ref: R/2023/1N00221170R./000083/2201/00038 Page: [ of 4 Date: 30.12,2023
To,

JYOTI PRAKASH SWAIN

5/0- JALADHAR SWAIN

AT-JUNA, PO- MARSHAGHAI,DIST- KENDRAPARA

ODISHA-754213

Deor Sir’Madam,
Sub: Proposed MSAISD T Site Kisan Seva Kendra Dealership a1 Location: WITHIN 2 KM FROM JAKHAPURA POLICE STATION TOWARDS MILITARY
CHOWK ON LHS ON BUUPATANAYAK MARG ROAD, Disuict JAIPUR State: Odisha Catepory: OPEN

We refer to our advertisement dated 28.06.2023 and your application form No. [OC16917701027198 for the award of MS/HSD
Kisan Seva Kendra dealership at the above location and your provisional selection as a Single Candidate on 19.10.2023.

Please be informed that by (his Letter of Tntent, we propose to offer vou a Kisan Seva Kendra dealership of indian Oil Corporation
Lid. at the abave location on the following tenns & conditions:-

1. You have offered a suitable piece of Jand admeasuring 1620 Sq. Meter approx.; 45 Meter (frontage) X 36 Meter (depih) at
KHATA NO 130,197 & 131 PLOT NO*, Village MOUZA-DASMANIA |, District: JAJPUR , State: Odisha. as indicated by
you in the application for the development of the subject Kisan Seva Kendra, You have to make available said piece of land
and submit all refevant fand documents in respect of the same within 2 months from the date of this letter for enabling Indian
Oil Corparation Ltd. 10 prepare layouts / applications for seeking the statutory approvals / licenses so that the Kisan Seva
Kendra can be developed, failing which this offer is liable to be withdrawn,

2. For making the Jand available as required above, you will also ensure that the land arranged by you is either registered in your
name or is [eased to you for a minimum period as per ihe terms and condition of advertisement.

3. Indian Oil Corperation Lid. shall prepare layonts / applications for obtaining all statutory approvals / licenses required for
development of the Kisan Seva Kendra on the piot of land wffered by you. You shall coordinate with the. conceened statutory
authorities for issuance of all requisite NOCs / Statutory approvals / Licences which are required for-development of the Kisan
Seva Kendra.

4. As and when advised by the Corporation, the site offered by you including the entry / exit / acceleration / de-acceleration /
service road wouid be duly deveioped up to the road level by cuning/filling (as applicable), with good earth/murmum,
layer-wise compacted as per standard engineering pructices. You shall also construct necessary retaining wall end compound
wall of 1.5 meters height, designed as per site condiions as per approval of Corporation as conunitted under Clause
12(e)/}1{e) of affidavit submitted by you alung wiih application. Kindly note that in case the site as offered by you for putting
up the Kisan Seva Kendra is not developed as per the advice of the Corporation, this Letter Of intent will be withdrawn
without any further notice

5. You will provide at the Kisan Seva Keadra infrasiructural facilities like Permanent Sajes Building (Including Public
Toilet/Electric ltugm'é}t[":q» F};;,—sln. ipre/l i _(lispiay Diivs v.\:iﬁa.l( lﬁﬁ Tl s per nomns ,Yard
Lighting, Water Coppét i;:L)%u u‘".‘n:i'.?grf?rm.-;hr Wil ?ﬁ:gﬁ f, Ga e r:.4 grzg T el Facility ar Kisan

lr1g ] |
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Ref: R/2023/IN002211/OR./000083/2201/00038 Pape: 2 of 4 Date: 30.12.2023

5. [n addition, you will alse provide the Jollowing basic facilities at your cost al the Kisan Seva Kendra premises:-

Clean drinking water.
ree Air.
Clean toilet.
Telephone.
First aid kit with valid medicines.
Adequate illurmination.
PUC facilities, wherever it is mandatory.
Other facilities as may be specified by the Corporation from tine to time.

oo

F@ oo ao

7 Additiwial facilities (sie speoiic) like Canopy, Service Station or any other facility as may be tg.-cidcd by [ndian Oil
Corporation Lid. from time 1 thae weuld afso be reauired o be developed by you. Further, in compliance of gazene
notifieation dated 08.11.2019 which mandates provision of at least one aliernate fuel Gacility in oll new Kisan Seva Kendim
cominisioned post the said notification.  you will enstice the minimum provision of al least one single point EV charging
station conforming (o standards and specification 2s pi eseribed by Divisional Office of [ndian Oil Corparation Lid. at the
proposed site at your cost within the stipulated timefines.

8. indian Oil Corparaticn Lid. will provide storage (anks and pumps and other facilities considered necessary at the Kisan Seva
Kendra.

9 For the facilities that may be provided by 1he Corporation as aforesaid, we will recover fram you license fee as may be decided
by the Corporation and applicable ta you from time o time,

iy At present, up 10 a corbined saies volume (MS+HSD) of less than 600 KL ina financial year for the first 3 years of
operation, the SSLF recovery from the KSK shall be Rs NIL / KL for MS and Rs NIL /KL for HSD including applicabie
taxes.

ii) However. the License fee wiil be appiienble whonever the combined sales volume (MS+HSD) of the KSK reaches 600
KL or above duting any financial year and the sane will be recovered from the first month of the fext financial year.
However, regardless of sales volume of the KSK. the license fee will in any case be recoverable after 3 years of
commissloning of the KSK. Presently, the tcense fee secoverable is Rs 196,51/~ KL for MS and Rs 163.76/- KL for HSD

including applicable taxcs.

i) ARer commencernent of SSLF recovery, even if the sales volume drops below the minimum combined volume
(MS+HSD) 0£ 600 KLPA, the recovery shali continue as per (ii) above.

10

The corporation will not be held fiable for wny loss or damage on account of delay that may be caused in providing you the
fucilities mentionzd above, whalever may be the cause of the failure or delay.

11. You will ensure al} financial and other arcangements tor operating the Kisan Seva Kendra dealership, In case you are unable to
arrange funds required for development of desired infrastrieture and facilities at the Qudlet allotted and the working capital for
operation of the Kisan Seva Kendra as mentioned in the Advertisement for the location, this LO! can be withdrawn and you
will have no claim/damages whatsoever against Indian Oil Corporation Lid.

12. You shall not induct any parmer(s} in case of individual (s) nor make any changes in the constitution of the partners as existing
at the time of application without approval ol the Compnny, except your spouse as per Terms and conditions of Indian O
Corporation Ltd..

13. 1t will shways be a basic condirion fior the awsid ol MS S 1SD rerail outlet dealership that you shall be paying antention towards
dity to diy working of the dealership by personally managing the affairs of the dealership you will give us a written
undertking to this effect and shall aot assign or gt with the sume to any other person (8).

You will not be eligible for taking up any employment, 1f you are yirzady employed you will have to resign fiom the employment
and produce the letter of acceptance of resignaticn by the employer before the issuance of Letter of Appaintment by Indian Ol
Corporation L.td-.

14, You wilt deposit with us a Demand Drast for 15, 360000,00 dran on any scheduled dadk i favour of Indian il Corporation
Lid. pavable at Bhubaneswer towirds Security Deposit (sfler setling ofT Initial Security Deposit amount) at the time of,
issuance of appeintment letter after sompilanee of all the reguirements of LOL Kindly note that the Seeurity deposit will not

carrv any inerest and is refundable at the thine of expiry of agreement berween you and the Corporation. However, it suctt
. DR T T bl masmyenes il ha el
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15, You will also remit an amount of Rs. 5.0 Lakhs lowards Non-refundable Fixed fee, by way of a Demand Draft for Rs 5.0
Lakhs drawn on any scheduled bank in favour of indian Oil Corporation Ltd. payable at Bhubaneswar within 15 days of
receipt of NOC,

16. You will be notified by the Corporation, in writing, after the facilities mentioned above are made available and are ready for

commissioning the dealership, Immediately on receipt of the above notice from the Corporation, you shall obtain each and
every license necessary for operating your deaiership as may be required under any Central / State Gevt. / Municipal or Local

authorities for the time being in force.
17. Tf we find that the progress made by you towards the above is not to our satisfaction, this offer is liable to be withdrawn.

18. Please note that you are required ta fulfill the cenditions with regard to inducting Spouse as Co-owner in‘the dealeiship before
issuance ol Letter of Appointment.

19. This letter of intent will stand automatically withdeawi and cancelled an the happening of any of the following cvents:-
a. (n case you or any of your family members (as defined under disqualification criteria of dealer selection guidelines)
reccive anytime or have received o lelter of intent for any other "A/CC" site RO dealership or LPG distributorship from our
company or any other oil marketing company either in your individua) capacity or in partnership with any other

individuai(s).

b, In case you or any of your lamify member gets inducted as partner or proprietor in "A/CC" site RO dealership or LPG
distribwtorship of our company or any other ofl marketing company.

c. J£ it is fourd that you kave suppressed and ¢ ov misrepresented any material facts in your application.

d. In case you are found to be convicted for amy crintinal / econornic offence involving moral turpitude.

e. In the event of death if yeu era an individual/partuer.

30. {n case yot are not abix to provide the Jand / develop facilities within the specified time or fail to fulfill the terms & conditions
of LOL thent LOI ¢an be withdrawn. In such situations Initial Security Deposit (1SD) would be forfeited.
The Initial Security Deposit (ISD) would siso be forfeited if you are unable to submit the lotal bidding amount within the
stipulated time ot withdraw for aity reason, your sclection would be rreated as cancelled and LOV withdrawn,
“The LO! would also be withdrawn and s¢lection cancelied, if you are unable to subimit the Non-refundable fixed fee within the
stipulated time. T such sitations inital Security Deposit {IS1) would be forfeited,

31, You will not sellflease/mornigage the said lund o any thivd paty without the permission of Tndian Gil Corporation Ltd. in
writing. so long as Uie Bealership Agreement is vatid and Indian Ofl Corporation Ltd.'s facilities continue at the site.

22 In case of wrmnination of / resignation from the dealership, within 3 months of disassociation from Indian Qi Corporation Ltd.,
yvou will execute a Jease or will sub lease the land rogether with structures thereon to the company if the compaoy so desires.
for a period not excecding 3¢ vears at normaf yeurly rentaf (excluding Municipal Taxes} which shall not be more than 10 % of
the then prevailing market vajue of the land and the structures standing thereon.

23, This leter is merely a letter of intent and is not to be construed «3 a 'firm offer' of dealership to you. The dealership will be
allolted to you on your compiying with the teems and condilions spelt oui herein above by issuance of appoinunent lener along
with signing of our standard dealership sgreoment between you and s,

Should you require any further details ¢ guidelines. please get in touch with our office at the address meationed below:
Bhubnesswar Divisionai Oftice
ludian Oil Corporation Limited,
Bhubarsswar, Orissa
Remarks :
*PLOT NO-227(P).350/929(P1,331(P),350(F),339(P) & 420(P)

Please ackuowiedge receint of this leuer,
Thanking you.

Yours faithfully
For Indian DikCorporation Lid.

et AL
~Akula Stikanth
Divisional Retail Sales Head
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ACKNOWLEDGEMENT
i/we hereby accept this Letter of lotent with ail the terms and conditions stipulated therem.

YWe do heroby confirm that we am/are ofigible for allounent of Kisan Seva Kendra deslership as per applicability of Multiple
Dealership Norm defined under Clavse "Disqualification” in the " Brochure for Selection of Dealers for Regular & Rural
Retail Outlets” and [ am / We are not disqualified for allotment of Kisan Seva Kendra dealership under other conditions

mentioned therein.

|fWe corfirm thit in the event of any proceedings pending against the dealership distributorship (Court cuses, Show Cause
notices. ¢ic.): on accourt of eriticalimajor feregulurities for violation of Marketing Discipliné Guidelines/Dealership
Agreement, Conral Orders or ESMAL held by mc/us wrmy Funily unit * any member/s of our organization (as defined under
Multiple dealership nerm for individunly/non-mdividuals of Disqualification ¢riteria), the allotment made will be condirional
and subjeot to the outcome of such proceedings IWe understand  that Dwe will also ot be entitted forany claim, domages,
cle. in case of cancellation of allatment in the event of ndverse verdict in such pending proceedings:

Signature:

392
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Rel: R/2023/IN002211/OR./000083/2201/00038 Date: 30.(2.2023

NOO:

CC: State Retail Head : Vide sef. 2201/20232024/284399 dated 29.12.2023 approval was obrained for issue of LOL. Accordingly
the above LOI has been issuied. This is for your kind informartion & records.




